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nance under ARS, the banks are eligible for
refinance upto 75% of their loans.

(b) and (c). The ceiling on the projects
eligible for assistance under the Single
Window Scheme of SIDBI has been raised
from Rs.10 lakhs to Rs.20 lakhs and that on
working capital component of loan from Rs.S
lakhs to Rs.10 lakhs. The Scheme is at
present operated through State Financial
Corporations (SFCs) and twin function In-
dustrial Development Corporations (IDCs).
However, the extension of the Scheme for
operation through banks is under examina-
tion of SIDBI.

(d) Equity type assistance under the
National Equity Fund Scheme s availableto
new units with a ceiling of Rs.10 lacs of
project cost in the small scale sector located
in areas having a population of upto 5 lakhs
and for the rehabilitation of sick units in the
small scale sector located in areas having a
population upto 15 lakhs. The National
Equity Fund Scheme is now operated through
all SFCs as well as Banks. ARhough the
Single Window Scheme is currently oper-
ated through State level Corporations only,
SSI promoters seeking term loan assistance
from banks are also eligible to avail of assis-
tance under the National Equity Fund in
respect of projects involving capital outlays
upto Rs.10 lakhs.

(e) Govemment has incorporated the
enhancement in the size of projects eligible
for assistance under the Single Window
Scheme and the National Equity Fund
Scheme inthe new-policy measuresfor small,
tiny and village enterprises announced on
August 6, 1991.

(f) Does not arise.
Demand for Five Judiclal Districts In
Delhl
7015. SHRI MORESHWAR SAVE: Will

the Minister of LAW, JUSTICE AND COM-
PANY AFFAIRS be pleased to state:
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(a) whether there is any demand from
the Dethi High Court Bar Association for
dividing Delhi into five judicial districts; and

(b) if so, the action taken or proposed to
be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): (a) Yes, Sir.

(b) The Govemment is of the view that
the interest of litigant public of Delhi should
be the main criterion in effecting changes.
Accordingly, the Govemment is actively
considering bringing measures for imple-
mentation of the proposal of bifurcation of
Delhi into five judicial districts and also
another proposal for raising of pecuniary
jurisdiction of Dethi Courts.

F.L.R. Flled by CBIl on ST. Kitts Bank
Account Case
7016: SHRI BRAJA KISHORE
TRIPATHY:
SHRI MOHAN SINGH:

Willthe Ministerof FINANCEbe pleased
to state:

(a) whether a F.ILR. was filed by the
Central Bureau of Investigation against cer-
tain person forpractising misrepresentation,
fraud etc. in St. Kitts Banks Accounts;

(b) if so, what is the fate of that F.LR.;
and

(c) whether enquiry is going on that
F.LR.?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE. (SHRI RAMESH-
WAR THAKUR) : (a) Yes, Sir.
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(b) The C.B.L has registered a case.
(c) Yes, Sir.

Emergency Landing of Transport
Alrcraft

7017. PROF. K.V. THOMAS: Wil the
Minister of DEFENCE be pleased to state:

(a) the number of Russian aircraft IL-76
with the Indian Air Force;

(b) how many of these transport aircraft
had emergency landings during the last one
year;

(c) the reasons for the emergency land-
ing of these aircraft; and

(d) steps taken to rectify the snags no-
ticed in these aircraft?

THE MINISTER OF STATE IN THE
MINSITRY OF PETROLEUM AND NATU-
RAL GAS AND THE MINISTER OF STATE
IN THE MINISTRY OF DEFENCE: (SHRIS.
KRISHNA KUMAR) : (a) 14.

(®) 3.

(c) and (d) A defect was noticed in the
engine of the IL-76 aircraft. Cormrective ac-
tion has been taken to rectify it. Further
details cannot be divulged in the public inter-
est.
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India’s Performance in international

Market
7018. DR. LAXMINARAYAN
PANDEYA:
SHRI ATAL BIHARI
VAJPAYEE:
Will the Minister of COMMERCE be
pleased to state:

(a) the position of India in the competi-
tive market of the world as regards textiles
electronics, engineering goods and con-
sumer items during the last three years;

(b) the measures being considered to
improve the performance inthe intemational
market and also the action plan chalked out
in this regard; and

(c) the impact of the steps taken in July,
1991 thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED) : (a) The latest figures
on India’s share in world exports by Com-
modity Divisions/Groups are available only
upto the calender year 1987, as given inthe
Economic Survey 1990-91. According to
these figures, India’s share in world exports
in respect of selected major items is as
under:

Commodi!y Division/Group % Share
i) = Textiles yarn, fabrics made-up

articles, etc. 21
i) Articles of apparel and

clothing accessories 26
iif) Engineering goods

(including electronics) 0.1





